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and weaker sectlODS. 

3574. SaRI P. M. SAYEED: 

SHal M. V. CHAND RA SHE-
KHARA MURTHY: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether Reserve Bank of India 
has directed to all Commercial banks 
to ensure that at least half of the ~irect 
lending to agriculture and allied acti-
;fities goes to weaker sections; 

(b) if so, what are t'h-e details of the 
dil'ections issued; 

(c) whether any dellnition has been 
made clear about the poor farmers; 
and 

(d) if S0, how much limit has been 
put and to what extent the luans will 
be sanctioned? 

'THE MINISTER OF FINANCE 
f.SHRI R. V~NKATARAMAN): (a) 
and (b). In October, 1980, the Com-
mercial Banks have been advised by 
the RBI thatjl by 1983, at least 50 per 
cent of tleir total direct advances to 
agriculture including allied activities 
must be fOr the weaker sections. 

( c) and (d). Weaker sections in the 
field of agriculture have been defined 
as sma'ti and marginal farmers with 
land holding of 5 acres and less and 
landless la15ourers. For allied activi-
ties persons whose borrowal limits for 
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such activitfes do nat -exceed Rs. 10,000 
'have been deftn~d -as the weaker sec·, 
'lions. The quantum of loan would be 
dependent upon the viability of the 
'purpose tor which the loan is sought. 
Apart trom -,the ,usual norms followed 
tO~ipurposea of lending, . no li~it has 
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been imposed for the purposes of 10an-
iDe to ~~~ ~~~er ~ec:tio~.~. 
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Export of FoodgraJns 

3578. SHRI JYOTIRMOY BOSU: 
Will the Minister of COMMERCE be 
pleased' to state: 

(8) the total quantity of foodgrains 
of eacb variety already exported or 
decided to be exported during the cur-
rent year; 

(b) why foodgrains are being allow-
ed to be' export~; 

(c) what is the bufter stock of 'f,ood-
grains" at' *at, 'the' end of December, -1978 
and: (}etj,'ber. ! 180;' ~~. ' ' .' 
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(d) names· and patti·ctila~s 01... agen-
cies whO . have been given licences· tor 
exporting foodgrains? . 

TilE MINIS'rER OF STATE IN THE 
MINIST.~Y OF COMMERC£ (SHRI 
KHURSHED ALAM KHAN): (a) Ab-
out 3 to 4 lakh tonnes of non-basmati 
rice is likely to be exported on com-
mercial account. 'this would be in 
addition to the rice whicb mllY be ex-
ported On Government to Government 
basis. Export of basmati rice is on 
OGL. Export of barley is allowed 
within a limit ceiling. 

(b) Export of foodgrains is allowed 
taking into account various relevent 
factors like the total stock position 
with public agencies, requirments of 
the public. distribution system buffer 
stock Food for Work and other schemes 
etc. Similarly export of barley is al. 
lowed only to the extent considered 
feasible by Ministry or. Agriculture 
after taking into aCCOU~"lt our produc-
tion and internal demand. 

(c) The total stocks of foodgrains 
with all public agencies at the end of 
December, 1978 and end of October, 
1980 were 17.2 million tonnes and 11.9 
million tonnes respectively. 

(d) The e·xport of non-basmati rice 
will l:Je allowed by the following agen-
cies:-

(i) Food Corporation of India. 

(ii) NAFED 

(iii) S.T.le. 

(iv) Andhra Pradesh S.T.C. 

(v) Haryana Co-operative Market .. 
ing Fed. 

(vi) Purljah Civil Supplie~ Corpora-
tion. 

(vii) Tamil Nadu tGiviJ Supplies 
Corporation. -

(viii) M. P. ExPort Corporation, 
M.P. 

(Ix) M'ysore; Sales International, 
Karnataka. 
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(x) The U.P. Export Corporatio. 
Ltd. 

(xi) National Consumers' Coopera.-
tl ve Federation Ltd. 

Export of barly is allowed botll 
through STe and NAFED. 

Export 01 Essential COlDDl.odIUes durla, 
1980-81 

3577. SHRI RAJESH KUMAR· 
SINGE:: 

SHRI HIRALAL R. PARMAR: 

Will the Minister of COMMER.CE be 
pleased to state: 

(a) whether Government propose to 
export sugar, onions, cement, potatoes 
and other essential commodities durin,-
the current financial year; and 

(b) If so, the names of the import-
ing countries and the quantity of these 
essential items proposed to be export-
ed separately? 

THE MINISTER OF STATE IN TIlE 
MlNISTRY OF COMMERCE (SHBl 
KHURSHED ALAM KHAN): (a) 
and (b). Export of Onions is canalised 
through National Agricultural Co-
operative Marketing Federation and 
allowed within a limited ceiling. Ex-
port of Potatoes is allowed under Open 
General Licence. Export of Cemen.t is 
Dot permitted since mid 1977 except 
fOr ttmall quantities to Nepal and Bhu-
tan or ~o fulfll una voidable past COM-
mitments. Between Jan. to Marc~ 
198,1 .1,25,000 tonnes of su·gar is pro-
posed to be exported to meet our com-
mitment!;. 

. The quantity and value of export of 
these items as also the names of im-
porting countries are published in the 
publication entitled "Monthly Stltistlc::s 
o~. t~e Foreign Trade of India-Vol. 1-
~port ,811d·. Re-exports"., A copy ;bf 
~he saicl puo~ation is avaUable.m t. 
Library of the Parliament House. 




